R Latest
GLaws.

Helping Good People

COIm

Do Good Things

Bare Acts & Rules

Free Downloadable Formats

Hello Good People !




THE ANDHRA PRADESH KHADI AND VILLAGE
INDUSTRIES BORAD (AMENDMENT) ACT, 1997.

ACT No. 33 OF 1997%
{19th December, 1997]

An Act further to ‘amend -the  Andhra
Pradesh Khadi and village Industries
Board Act, 1958,

Be it enacted. by the legislative
Assembly of the state of aAndhra Pradesh
in the Forty-eighth Year of the Republic
'of India as follows:~-

*Received the assent of the Governor on 17h December, 1997,
For Statement of the Objects and Reason. Plaase see the
A.P. Gazette Part IV-A Extrsordinary dated 29th July,
1997 at P-4, )
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1. (1) This Act may pe called the
ancdhra Fradesh Khadi'and Village Indus<

-tries Board (Amendment) Act, 1937.

{2) It shall come intd -Force an such
date as the  State Government may, by
aotification, appoint.

2, In ‘the. Andhra.Pradesh Khadi and
Village ~ Industrieg " Board ' Aet, 19398
(hexginafter referred to as the principal
Act)s; in section 3, for sub-sections
{2), (3) and (4}, the following shall be

substituted, namely:=-
"2y i"}le ~Board ehall consist of the

rl

following members, nameiys-

(1} £five-uen-official. pefsons to be
appointed. by  the  Government who have
shown an active interes: in ‘thé Produc~-

tion -and development of Khadi of in the

development of "-Village Ihdustries of

‘whom ole member shall bs nominated as

the Chairman and ancther member gshall be

norinated as the 'Vice~Chairman hy the,

Governmenty

. {ii} the Additional ‘Director of
Industries, .in-charge of' Khadl and
Villagé Industries, Member Ex-0fficioy "

_ (i31) the Joint. Secretary of - the
Deputy - Secretary. to.Government in -the
Industries and Commerce Department; in-

charge of Khadi and Villsce Industries
Member 'Ex-officiog

(iv)- the . Joint - Secretary or the

Peputy Secretary, to Govermment in- the
ng (F.W.) Department
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inchazge of ¥hadi and Village Indastries
Member Ex-0fficio; and .

. {¥) . the <chief Eﬁgcutive~.0fficer
Member Ex~Officioc. |

(3) The Chairman shall exercise such
povers and perform such functions as may
be prescribed.or as may be delegated to
him By the Board. ’ '

{4} The Vice-Chairman .shall exércise
such powers or perform such functions as
may be prescribed or as' may be delegated
to him by the Chairman ar the Boaxd.®

+3:- In .section-5 of the principal
Ack, == ’

{1} in sub-section (1), for -the
vords YA member of thé Board", the words
"the' Chairman, Vice-Chalrman and the
nén-official members of the Board" shall
be substituteds

Amendment
of sec—
tion 5.

- {iiy - in sub-section (2}, for the

words "any member™ the words “Chairman,

Vieg-Chairmah or any member™ shall be

substituted;

{111} in the marginal heading, for
the word ."Membérs", the words "the
Chiaitkard, Vice~Chairman and non-official
mrsbers™ ‘shall be substituted.



268

Amendment 4. In section 9 of the. priacipal.

of’ . Act. including the marginal heading, for

section 9. the words “Vice-Chairman®, the wozds
"Chairwan and the Vice-Chairman® shall
be substituted.

G. BHAVARY PRASAD,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.



